295 Bills Introduced

GOVERNMENT SERVANTS (RE-
CEIPT OF FEE) BILL*

ot oot oA (e g -
¥ yeary w71 g 5 oqn marh w1
aifl & Fasl Fywsag IO F
fod ¥ i A ¥
IR F A fagw NIw s A
safa v amd

MR. DEPUTY-SPEAKER :

The
question is :

“That leave be granted to intro-
duce a Bill to provide for the
reczipt of fee by Government
servants for work not con-
nected with their duty as
Government servants.”

The motion was adopted,
= e AN F fadaw w190
FATE |
MR, DEPUTY-SPEAKER : Shri

Yashpal Singh may move his motions
now.

CONSTITUTION (AMENDMENT)
BILL.®

(Amendment of article 130)

sitamre fag  (JjTgE) ¢ A
TE FTag o W Fafam @
aW Hoig FA A fadaw w1 aw
T ar sty € 9

MR. DEPUTY-SPEAKER : The
question is :
“That leave be granted to intro-.

duce a Bill further to amend
the Constitution of India."

The motion was adopted.
ot aoew fag ;. @ fadaw #7 9w
@I |
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CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Sevenih Schedule)

o w fey (o) : F
v e g o owra & dfaum &
HE g FF @i fadas &1
dor FAFr safy o

MR. DEPUTY-SPEAKER :
question is :

The

“That leave be granted to intro-
duce a Bill further to amend
the Constitution of India.”

The motion was adopted.

»ft Tware fag :  fadaw Ardw
FTATE |

15.14 hrs,
TREASON BILL—Contd,
by Shri Yashpal Singh

MR. DEPUTY-SPEAKER :
House will now take up further
sideration of the

The
con-
following motion

moved by Shri Yushpal Singh on the
9th August, 1968 :—
“That the Bill 1o provide for

punishment to persons found
guilty of treason and matters
connected therewith, be cir-
culated for the purpose of eli-
citing opinion thereon by the
31st December, 1968."

Shri Sheo Narain to continue his
speech. One hour and 46 minutes is
the time at our disposal. I do not know
how much time the Minister will take.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS

SHRI S. RAMASWAMY : About 10
minutes,

MR. DEPUTY-SPEAKER: So, every
Member should be very brief,
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“ft fire wrUmer (&Y ) o SuTEE
wgred, WWA agey, A1 gy fae,
I AT T ooy w7 g @ ¢ fF
grEe #1dv-Dfegt & fasg @@
e FEH I ATMEA, § IqFT qHGA
FIE | ATAEAR T Y o aC
—a4Y, afvsrdft st Ierdt drmei v —
qIE F A1IA qEW I E | AW qAA
gt ez gw R d e
A Y gEeAT AEA & 1 37 fAg q o
quare faz wr ang vy fF san
T AT TLHEL R AT FA F
fog, s=aT %1 A F F fagd ok
aw YAy & fd gz fa= wr far
g

Zfr # 3w Fawr wvd o Y
gHTE | w7 a7 AvET Fw-Aifeat &

arg AT Fmr 3, ar s &y
uF faaz a1 37 = w1 afawre T
ENIT | o7 3T T ANTAT F AT ANF
27 I3 7 Aq-AIfEAT &1 79T T
far, A1 zmv 2w FT AT wAIR F
T AT |
15.16 hrs.

[SHrt R, D. BHANDARE in the Cfgair]
a4 =it § 5 za o fedin fafaeex

e ferdfr 2m fafrer w27 7 ow
&) ¥ gAY AT A1 | A FTE ALY
A T TR @IE N AT e, o
gt a7, 7 W T £, 9
#1AgTT 11 w3 5@ faw w7 9 fopan
219 A ATARY, AN AT, AT AFTART
#Y < A9 FAGF AAET FT oA
FTA1 g 917 37 & wda s g fF
¥ ma 77 ofam o mRew #or
HAT ANTET FL | (TqEwm@) wAAg
e %1 737 GeF @ ¢ e “wey
syt faq for fa2 qam s am &
ag®Tdr Aaw TR0 E ) AT fa Ay
T EAARE |
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g nxfAz 7 Fgar A g & g
I ¥ &t it § S gafeder g
@, My gy ag s F &
fegearht &1 feaa ¥+ i s
FzA e § 6 ag a0 wAd gy
@ 7T AN fFaw FHT 77 QE
FIAEH TR AT EE? F 9T F A7
F a7 § et efifere off
ar sf A1 aw /Y ¥ WA g,
#fFq & 27 7w MR #Y F=EW
FIAE, e ag FE A g7 7 3w AR}
g+ wafer 7Y v & o gfafafei
F oAl W I F AEgaAwi W
WG FAT |

1942 # o g9 &nr faendf 4, 77
29 A 3 #t eAdaq ¥ o seRlew
frar @zt Frao J faem anex
frar 7 andt o1, dgw, THz wATE,
HAMT 9T 1T AER 939 g
AENE MIAET F qrg A9 T fwar
AT TR | AT AWMEEN THL AT FT
uHEl Fv & faw Amw 20 agme
qFRT ATAT HAC FTIAINAT ATA S
TEAMTAE | ¥ TAAAT R (W
W 7 Fzar A2 g fram ew
z@ faa %1 e s & fagiieai =
T TEd qFRAT TGN fFAT, AIET A
wirey gat & 9z S ¢ ag "
Fr o w4 & fod Amarargm
I IAHFTG Z7 AW KT FEF
fad grow fergmamit #feag &1 3w ey
I ¥ avacg W aw Aarg fyagfr
& & F A FA v g g fe
Tz 3w & afg faferz $far w1 spaear
#7130 FAe8 79 9a1 f6g o
(TweTA) g a1 TT B @TTF G
AT NF TALW A 17 srfneg afed, o
qifeT % 9 ST FTT AR T E |
TaAAE 1 WY OFZ g T, AAGAT & AL
o7 ®Y T FY FATE T T |
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[t fere wrreraw)

R 2w ¥ q¥ 7 Jofafedi wamgmr
FEr AR g fF ¥ wmmmg a2y
w2 g afe am@, @Y F oAy
foeitfegt aaT™ @93

o go wo awfpmr (@) : T
YATY VAT, qT AR W ST G|

st fere Arewe Tty AR R
fegst arv & 9@ smo A gwen fEar
qr, ATITET 7 TH G LT AT | g AW
q 7T g9 A § A% ey of )
T AATY AT HIZ FHIT AR AL
g gae AlaEEl #1 § 5T )
ATH AR AL H AfAar 29 =fed,
AR wifm  afgd——dr swT =
Tfgd—, 7¥1 sguz fezag =feq
OIS W FTAF cwfrai FY SEwd 2
St guare fag v and g, wifs
IFE FrgmE famd, swEwa
TFAT JAAN, I IT A G0 - A,
AT 39 T A AT AT g AW
frzrazs Frmasr aaw @A T g
Fmrgrm % faagT T wEm g
qATH I K1 74T T {77 g7 79 71 5fz-
g @ Tfgd |

ZA SRl & 719 ¥ 37 faw ¥7 AwdA
FTEE |

A aw qem el (TTEER)
TR TEIRT, AW H 79 ¥ qgeAqw w4
T gAY W FI T@ATAT T, T AL
7 7 A8 g A | £ syfa fat
AT IRt T g1, Faar 39 & fof e
AL AT TATAT Kl T FCOAAT
afer T THUE & |

HET HE XY, ATH 5T 07 1 TqT=AAT
Fwr FA fardT =T F@ §
g% g gz faw safegafearmm )
7 AT AT FT AT FCQE F
qw wrrargT & qwmi Afamgany,
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qIfeEaTT ST AT A ETH FAL T
% fars a¥ga § gAen s ¥ fad
qITAAE T ? qET F O W
aEfa #731 & fag wrewad 7 awar
gar manfamm g swasEdm
F TIOQT, ATZ, TR, AU, fam A
M@ g AW 7 Ifeqa £, §a07 &1 ]
A arFa oa T TN AW FICF
39 AR T W AT AF | T AR d
TV §, 97 T U SATET AATATE gt
% 9 7 ¥w o gfaem G &, 3@
AW FLB A AT T Y AN
azdr w7 fazforgi & g 2o a7 snfaxgi
A% mad frar T AE WM AW
F oA wE a1 A A% &7 e
AFAT FTATE TG ATDNT FeAN
qrf g2 & 37 waAl A frzHAw
FIFATATET F 79091 7 A7 AL @,
I FHY BATT TR R ATTA N F HRT
& AT & TR & 1 F AT 7 FEAT g
g, 593w gox Y w=dr 7 faw s
AW ATFZ g7, 9FA TH OF AT A
79 3 Fr IfAE aww w7 T A
97 AW T I § TF FGAE @Y &
FULN gz 2 A1 784, =T, I, /1
agi o7 & #fea fa= o0 fz7 7 famw
=17, &4, TfFEN, dRFTT TIHSH
B\ SANFIT T AT AR A WA
Z\ 37 ey famroane & AA9q Ag),
g 9 ATRAZ FT W9 @ ag faHl WY
ST & faarouma argd &1 A9 |
TIR A9 A AITZA LN FT INIT AR
i agi 07 A1 e, " T 1§
foq & famr o7 famo ags amee
FRAE, N7 FfoT F1 AW AAG )
feafy ggiaw gfE e wfead, am
MEH ATTRE | FE AT g A | AfF
BraT wT A@rr feeet § oo g &,
7t faeelt AYacdar 3@ A M
afx 31 Fqer g fr orar & TMY



301 Treason Bill

g4 &, waf ar g wWrg?
A I o fewewy ar fifsr &
o NTHE 1 I qarEe AW M
AMrafer FHr et oET TS
AMT FC ST TEE |

T SFT A agi I 9T ;A
farg o & faror &g ot 5177
@t 7abwy feda fewede ¥ ws9an
TR AT IH TEIE AT IGIATTATIT
Fudz fge w7 fag @ o awER
WA & fawg fFa @7 TRa T IW Y
TH W AIA & 77 @ § 1 I
FAIRT ITE FIIAIN H @A g fa=w
A ARV ATE | g SATRT @ATAT E |
qF F17 IO F AVL 9T FgAT 8T
g are 1 agf gwFIE Ffaq § ey
Tiar v a2 Ffaqg, groF el
F&IT & | IGF g0 A0 g 41T
Ftz Tty frwm w7 o3 @ Awfasn
FTX AAE 1 9w g8 & 97 F
WA F, o ¥ faAt q w@ 7 ot
A2, 39 79 JT A €] |AFT &
HIAT & AT THIH FHYT FgdT & AT
3 aug wfera Qo g @ 7 ar
79 0% g 41 Fadl w1 qFfaar
FT A Afwd o gg wdf amar g an
oF A&, YA, 99 o AT
g, ST ¥ ag W e FivaT €
AT & fF atr o | 1 ue-
AT AT TET qAGT & R oUR F qroE
W H w4 Framifaer w71 foar a@
4, T F4T & AT, WA THH G HY

TATE TN F I AT 9 Y FT @

g, GEF AR ? Arag sgarafw
AE AAY FEET T A q@ge A
AZf 4%, UF WE ¥ wA I omar d,
Ffwa ag w2 Fr Tdf § wafawar )
T ANTH WG &Y TIATEAT A A oy
@ gt 1 gafaR arordw M@
arge ¥ U qifeeTra S AEA A
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T, 3% awfa® € gny s

AT 1 AT AVEW F FRT K IH-
qiit Y ¥ A @R, @A, 99,

AW, 3% 7 9T § AN wis-ms g

g fagwi § 1397 ¥ 99 7318 ¥=a@me
T¢I foFar o oY FEEAMEAT H 92
AT | AT FY FWAT @S § FA

931 8, AT daTdr wTTiE frgwidnd
e & gfead & & wifa @

FATCHT FGH T A TR AW FA
quaw Far g, Twg-are qrfeer &

% ¥ T AT T W A gf ATy

17 | fret 7 feft ®0 7 g0 weOST
wafg s gw dw Faw @ &) fiw-

forer At &, o forw-forw =91 &, &t

ATYT &7 ATH F F, FHIGH FTAHY

FLAR FAr A wrE Ay F Fform-

faw &7 grew FT & ag gIAET q9-

0, A W AmA T @E AR F
TEAAT A @IE ST TAT AT

afeqt & gzt 3, ot afedt v

fre st oF a@ X FEEE w0

=ifgd 1| e aefy Fammoamar & sma

TEH AW F AT TGS FL A FIE

HECEARAIE IS e

T & JER 9T FfaU, §F IS

afwe | AfFrgaaw 7 g, e dm

& faat #r3fem FeF oy fadwi &

gistis  F@E, faRwi @ amw Ay

g, ag IWENrE, S ¥ @ig ar

FAwlaT AR g e |

g 7o ara 71§ 6 ag 2w amor
faw-firwr Al sYaE T aE ¥ A
frered § 1wt e & ol faser
g § 1 gafed 99 R afrew R §
ol ore< 7g a@ ari fgd Taede
WA § FHA ¢ | A qg FA ALY
R F AL} AT, TH FAAT &7 HTC0T
s g ? feafa ogi aw ¢ fe wivw oot
¥, w07 ¥y wfew T EwFR
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[t s swe mwf]

ey spfer & grer AT g™ AR
BAAEL | wFArE AW AT gt 9%
TR AT quR F @1d ond o, JrEar
el ¥ gt ey o fawy & fod
A oy zat aeEww § R
foat awif &Y T off 77 SrgAT ATAT
F 9, ITFFMT 2T F AR AT
I FT AT W A7 47 | T3E F I
q AT AT BT FATE AT g
qffem #1RY @ IErd ag
657 A FHITFTC AR T |
TR ET FEIAT 9T A FEAIAE
T A§w W A "W av | @t
TWYETE 71 Rged ¢ WifF gzivE
TEY, g9Te T ATl anTEY 08 AT F@T
243 e =l w1 32T afeew
7 3, ot w191 oifFea 9 8, fat
TR F T | a7 Fvdar
T FTIYW § | AT IH 9T FTE F
vy sgEETe TET fFT snawr Arzw aw
1 3t feafr s @ s F o &7 A
AT A A1 W e T AT
&t Srzard, qifesa & araafam
Afeqrgar Z1 1w EAANA 97 F
T T I A Sz g fam e IS
FmE |y favaraa FYIR 21 AGF
T F ¥ EEAT AT FITE AT F)
AT AT T F1qATAZT & 1 ZHHT
UFA FITFLIT 137 F77 7718
& @1y ame e fzr d s
TwEtaT 39 & @g T g fgd

gafrd &t quae St &1 gfew
AR 3 AEAF fam w1 awaT
FTATE | 7z wzeaqw fad &1 2w A
ramaaT A7 T FTAw T faaay
T H wEAz FA Afed T AW A7
faarara 27 o 9™ #w, TEAr wEr
¥ FAA I Afed fom d
waw Tt WAy fardw
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TAEE A I KT TFT | FLFHE
FTAE gAY FT AT FL A JEFTEE
MW A AET ¥ 1AW/ AFY g
arfed | T FTTGT T AT AA@TH FY
Al 98 gmrafad a1 " F
&3 9T grar =ifgy 1« fww WA @
T ¥ ganifaat w1 ar fed
Fammarg oo o = gmma
qATT FA@M |

SHRI D. C. SHARMA (Gurdaspur):
Mr. Chairman, Sir, I congratulate my
god brother Shri Yashpal Singh for
having brought forward the Bill. It is
a very comprehensive Bill. He has
taken a lot of pains in defining many-
things. For instance, he has defined
who is an enemy. Now, if the former
Minister of Communications had been
here, I mean, Shri Satya Narayan Sinha,
he would have told you how many sec-
rets were passed on to Pakistan by some
of the Indian nationals. They were
such secrets as were prejudicial to the
defence of India. Therefore, an enemy
is a person who tries to sabotage the
cfforts of India at the defence of the
country in times of crisis.

Again, who is an enmy agent? Now,
we have told the Chinese Embassy
not 10 send any invitation directly to
any citizen of India. And yet the
Chinesc Embassy is sending invitations
directly to some of the citizens of India
and some citizens of India accept the
invitations and go there. T do not say
they are enemy agents. But, certainly,
they are acting in a way which is not
favourable to India and which boosts
up the morale of enemy country and
tries to give a sort of respectability to
a country which is not friendly to
India.

Now, I read cveryday in papers that
India and China are going to have a
dialogue. I do not know-what kind of
dialogue they are going to have. I am
told that the Colombo proposals have
been put in cold storage and there may
be some new proposals. Well, they
may or may not come. But the fact
of the matter is that those persons who
are in touch with those countries which
are hostile to us, such as, China and
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Pakistan, must be look upon as enemy
agents for they are responsible for the
leakage of many of the secrets of this
country. So many cases have come to
the notice of this House also.

Then, there are official secrets, Therc
are files and files. One day, a friend of
mine who sits on those Benches pro-
duced a letter written by a Minister to
the Secretary and that letter was of a
very very secret nature, of a confiden-
tial nature. I asked him how he was
able to get hold of that letter,—he is a
very dear friend of mine; he did not
mean any harm to the country—and he
said,—"I can get you any letter that
you want.” . So, there are no official
secrets here. Whatever happens in
Parliament at 5 o' clock is known in
Sadar Bazar at 5.15 P.M. Whatever
happens in the Cabinet at 6 P.M. is
known all over India at 6.15 P.M. We
have lost the capacity to keep secrets
and we do not distinguish between sec-
rets and official secrets, Such persons
should be punished.

We are living in the midst of sabo-
teurs. As you know, a saboteur is one
of the most insidious enemies of any
country. You must have heard about
that Filby affairs; you must have heard
about that Burgess affair. Those per-
sons were working in the Intelligence
Department in UK. and yet they were
passing secrets to Soviet Union, If in
a country like UK. a thing like that
can happen, I do not understand "how
it cannot happen in a country like mine
which is so big and which consists of
30 many ethnic groups and so many
different types of inhabitants.  There-
fore, I think, any saboteur who indulges
in an act of sabotage or attempts to
destroy any public property belonging
to a citizen of India which is deemed
to be important for defence and secu-
rity of the country should be dealt with
-very very squarely.

Then, Mr. Yashpal Singh, my God-
brother, has come to ‘treason’. ...

SHRI SURENDRANATH DWI-
VEDY (Kendrapara): This is unparlia-
mentary. . (Interruptions):
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AN HON. MEMBER : He is coin-
ing new words.

SHRI D. C. SHARMA : All thesc
persons are very inexperienced. 1 am
a teacher of literature. 1 know how to
coin new words.

1 was saying about ‘trcason’. How
many persons have been brought to
book on account of treason ? I think,
they are very few. Why ? It is be-
cause the cases are so faulty, so defec-
tive, in legal procedure and in legal
content that they get caught. There-
fore, treason has become here a laugh-
able offence. It has become something
which one need not take seriously. What
Mr. Yashpal Singh wants is this that all
offences, which are unpatriotic, which
are against the interests of the country,
should be taken seriously. He has also
provided for penalties and the penalties,
I must say, are in conformity with the
kind of social justice for which our
country stands. For instance, we
should have a Tribunal and that Tribu-
nal should decide. We should have a
Tribunal of some persons and they
should decide whether the offence is
right, whether the offence has been
committed or not.

So far as ‘sabotage’ and other things
are concerned, he has said that there
should be a panel of judges and those
judges should be ot the rank of High
Court judges.

Therefore, what 1 mean to say is
this. This Bill seeks to remedy the
social, political and patriotic ills of our
country and, at the same time, it tries
to do so in a manner which meets with
natural justice, social justice and laws
of equity. Therefore, I think, that this
Bill should be given the widest possible
publicity, so that people come to know
of this and realise that nobody should
commit an offence of this kind, I
think, we should have a nation of pat-
riots,. We have a nation of patriots.
There should be nobody in this country
who would try to go against the inte-
rests of this country. This is the aim
of this Bill and, I think, the whole
House should support this Bill with
one volce.
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SHRI VASUDEVAN NAIR (Peer-
made): 1 think that there is absolutely
no necessity for this kind of legislation
at this moment. I am rather provoked
to participate in this debate by a speech
that preceded Shri D. C. Sharma's
speech, the speech made by my hon.
friend on the right, Shri Tyagi. Per-
haps many hon. members might not
have seriously listened to that speech,
but it is on record, and I should say

that I am ashamed that in the sovereign

Parliament of India we have yet to hear
ideas and opinions that reflect perhaps
certain views that people held a few
hundred or thousand years back.

Sir, if, as my hon. friend is trying to
say, we are trying to divide our country
on the basis of religion and community
and then try to dub and stamp an entire
community as traitors I do not know
where we are heading to. That was
precisely what my hon. friend was try-
ing to do unfortunately. Sir, in the
name of supporting a Bill like this, if
a Member of Parliament can say that
crores of people in this country are not
loyal to this country, that they live here,
but their souls are somewhere else, that
their spirit is somewhere else, that they
are loyal to somebody else, and that
they should be considered as traitors.

SHRI OM PRAKASH TYAGI : No,
no, no.

SHRI VASUDEVAN NAIR :
was what was said here....

MR. CHAIRMAN :
the theme of his speech.

oft ot swmn Tl ¢ ¥ et
2 wrgarg | g Ao, anfrar
faare s aen wufyw arfe @ 3w
# wgar 8, 7z Tw I9FT ¢, 92 qw AT
1 3149 ¥ o faors g o e
7@ M F war g, wrardEr § afe
fRw & @1y AT AT TARFA-
frz fegd, woewm @ e,
sqaraYE Wt § ;@I | AE b
afe g0 3w § war g, amafar @
aferzaew & fame smarEEe,

That

That was not
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BT WA, wFIT Y T ANH,
Forerer sy forw forar 8, o o 7Y 2,
A | EANHT FTH T97 2 FA
g0t i sgex fexad, @ wega-
TEETK WF AW O e E o
q s g 1w i A wer 7
fedt mfada} & &, aft et &
TR 7 § afer & Iawwafeat &
faams £

SHRI VASUDEVAN NAIR : Un-
fortunately 1 have to depend upon the
translation because I don't know his
language. But, Sir, it is a very serious
matter. In the original speech it was
said that there are crores of people in
this country who live here but their
souls are not here. We are intelligent
enough to understand the meaning of
what people say. (Interruption) If he
did not mean it then I am happy about
it. Now, Sir, the point is this. Now,
in this country, today, I hope we have
laws to deal with people who indulge
themselves in anti State activities. If
somebody thinks, that is to say, simply
because he belongs to some particular
party, simply because he subscribes to
some particular ideology, simply be-
cause he belongs to some particular
religion. . (Interruption) A reference
was made to Christian missionaries.

SHRI OM PRAKASH TYAGI :-
Foreign, correct it.

SHRI VASUDEVAN NAIR :
Foreign missionaries, I will correct it,
of course. But foreign missionaries do
not come here in this Bill. Because, we
are dealing with people who are Indians,
people who may engage in anti-State
activities. After all this Bill is to deal
with that.

SHRI OM PRAKASH TYAGI : The
Mizo and Naga revolts are the creations
of the foreign missionaries, They are
the root cause.

SHRI VASUDEVAN NAIR : We
are dealing with Indian nationals who
may be misled or whatever may be the
reason, who may be acting against the
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interest of the Slate, against the national
interest. Now, nobody will plead for
them. There are enough laws in this
country to deal with them, But if there
is any attempt from any quarter to con-
demn an entire set of people...

SHRI OM PRAKASH TYAGI :
Never.

SHRI VASUDEVAN NAIR :on the
basis of ideology or religion....

SHRI OM PRAKASH TYAGI : No.

SHRI VASUDEVAN NAIR : 1
know there was an effort in this country
in that direction; we had an exhibition
of that in this House also. I take
serious objection to that, to such kind
of propaganda. That is the kind of
attitude that does the greatest harm to
the country and to the concept of the
integration of the country. I do not
doubt their bona fides. They may be
well-meaning. But for the sake of the
unity of the country, I will request them
to understand that basically this country
is a multi-lingual country, a multi-
religious country, a  multi-national
country,

SHRI OM PRAKASH TYAGI : No,
not multi-national.

SHRI JAGANNATH RAO JOSHI
(Bhopal): This is a Union of States,
not of nations.

SHRI VASUDEVAN NAIR : This
is my view. You cannot impose unity.
You cannot impose a kind of integra-
tion from above through the throats of

people. unless it is built up with the
consent of the people.

SHRI OM PRAKASH TYAGI : We
are not multi-national. We are one

nation.

SHRI VASUDEVAN NAIR : After
all, the people that comprise the various
States where different languages are
spoken are, according to me, well de-
fined, with their language, their tradi-
tions, their culture. Of course, there is
an Indian-ness which puts them to-
gether.

SHRI RABI RAY (Puri): That is
the essence.
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SHRI VASUDEVAN NAIR : But
let us understand that they are diffcrent
from many other countries in the world.
In India, these national states arc well-
defined, much more developed than
other states (Interruptions).

SHRI SURENDRANATH DWI-
VEDY (Kendrapara): They are States.
of the Indian Union. We have no
national states,

SHRI SAMAR GUHA (Contai) :
He has no conception of the Indian
Constitution,

oft ¥ " T (feelt )
QAT ATE ATET AT

Iremey o, AT #gAT qg & fF
¢ ggew gy faum & fawmss, st
e fauw & @ gud faems, agiox
1T wFar § AT IuF 9F x0T wT
arar g ? fomy faum frag e
AR afe faom Fagemee § 5 o
2 TF TG E, OF AW, TG W
Wt gt FEE e v T REfE
T AT AR AW § ) wA &
f& wgfer g @t v T
TRA§, qIT AT FE AfET g
frme A dtow ff g T § Ry
fo gt wy dfgfd wha &
gawar g fret A wee o o &
faems @i AT w1 agaf =@
gt snfed 1
SHRI VASUDEVAN NAIR : I am
not contradicting that concept at all.

MR. CHAIRMAN : We are a fede-
ration, not different nations.

SHRI VASUDEVAN NAIR :
not mean that,

MR. CHAIRMAN :
nation,

SHRI VASUDEVAN NAIR :
not contradict that.

MR. CHAIRMAN : We are a fede-
ration, not a confederation. Please con-

I did

We are one

1 did
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[Mr. Chairman]
fine your remarks to the Indian nation
.as ane nation.

SHRI VASUDEVAN NAIR : In
my remarks, I never meant that we are
different nations. In the Indian nation,
the different States that we have..

MR. CHAIRMAN : They are not
nations; they are units,

SHRI VASUDEVAN NAIR : They
are States, quite different from many
.other countries, These States are more
‘well-defined and more developed with
their traditions and language. You
cannot hope to take. them for granted.
There is a certain trend of thinking in
this country which hopes to build up
.a kind of unity on the basis of a unitary
‘Constitution. They claim to be up-
‘holders of the Constitution. Do they
know that they are talking against the
Constitution when talk of a wunitary
Conpstitution ? The Jana Sangh in this
country has been thinking about, and
propagating for, division of the country
.on the basis of religions. What do they
think of a federal constitution, federa-
tion ? So, they can go about saying
anything, about communities and then
propagating all kinds of things. I do
not go into all that politics. They al-
ways say that they are the upholders of
the Constitution. Therefore, let them
not claim too much. That will not help
in any way. They cannot blackmail
people like that.

So, this kind of legislation also will
not help. Let us try to understand cach
other. There are minorities in this
country. They may not be in hundreds
of millions, but they have a right to live
in this country with honour and dignity.
Their susceptibilities should not be hurt
by such remarks as were made by an
hon. member in this House today,

st e v (7€) : swnfa S oz
ot far 7 forear A faay aman @ Ao fawr,
Wl Fat § aga = gy &
aow A F q@fawwr O dnd oy
amar @ T R fadw w5 =g
g are FTF A 7w A AT
TN ITAN et I wE
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Feramos o7 &, o fwm €,
Fergeama firm-fomr 5o § g1 gan 78t
&, UF AW AT FIETHT @A
F e Ay ¥y § famrr Fem
wfed 1w A Ao zafew &
T K qg FEr o g fw A e
% faTw R F@E TER A
JqqHY § IT AW F faene € faw
=ran w4 | fow @ & 56 fam w1 faear
ferrmar g, so we R A A ow
Wk AT, R gy T @ TR =T
#2 % ImEaTeH AR dww F

“The Bill seeks to provide for

penalties for activities like

treason, sabotage etc., aimed

at overthrowing the lawful

Government through means

other than constitutional, there-

by weakening the Indian na-

tion in its efforts to thwart the
evil intentions of the enemy.”

aumfadft §, sow af@d wewaw €1
T e g fr fed 21 a9 & 2
AR, TeIE 1 U & faars sFF=
v 5 § Tow st & a1 9
qafor swe 7w grm wifs faw dn
¥3W N T T A faRw Afa
Fry AT sravh mir AR fma
¥ fia AT § XTET T A6, QAR
T FICHT FAT T & 1 7 v fag
off ¥ wga g 5 9y a1 ww o A
o T Afs &k fadw Afs & &
AT 5o 7o & fag ) e €
IF IR 59 far & qo i g
arfgd, Iy frwar s Tifed |
waret 77 & o gt 3w A S Aot
Ffer FEAAE A1 ITHI FS T X
gft wAar g, 39 97 Fufa wwar
g TG FQ@E | AfET AT o
wt fifa & Ty ArArEr @@ e e
1 A9 w1 F fosam #) @A ®)
79 Tand g, fsaa BT F TR
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far g dRead T@d awmedr ¥9-
faet 7 gg 78 w7 o fosmg &1 97
FrEfT & 1 AT gafed gx faw w1 ST
&Y ITV & IART I EH ALAAL T
AT gAwr fazer g vawr oo F
WIEA § gEEE AERT § AR
e fy foed 21 @ # g afw
gomsrdad gy e A qm &
faars wodie fear & st oF e
ufrft A ¥ w1 F fosaa J
g Fr @A A IEET ATATEY
F @ET &, TF ST & AL F A9
AT =fed |

gafaq F Fgan § fF gok ¥w & i
I g AR Frasrag wmew & fe
IO AAGT FTTATRAE, ToT AT
AT FETATRAE ATEA AT AT &
TR A FF FAT G —HE AT TR
WY 2w gATT &, A XW F Af gH AT A
ARAT &, W@ WA & sfa Awar g
HfeT Y aoHTC AT 431 ¢ Tad uia
FATE AWAT AET & 1 A A U
A AEH AT Afgd | o= T e,
7 fgrgearfaai 1 &, dfeT g R
W I AT TEAAT AEA §  WN® TF
FER ! fRw Aft @ wr Afe s
@y g e T e e
afFe SR FFer § I T
g1 TS qfr st oaT gw Ao § @
T awar e re Aoy AT
% faars #7 FX @ § 957 ¥ faamw
WA FAAT ST TR & 09 § IqhT
IR A F AHL FRATET FTTHAT
2 15afed 7 7l T 5o g
gz TR § IER @ owhe &
s faeer zn faedt ==Y & e
TG AT F A7 |

1Y I § 6 ¥ TR ¥ -
TifEl ¥ai g ST Sa S faa g
FERA qg ez FTAT o daTw
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2 A Taw W agt W g | gEfed o
6 T A HZ ARG g a9 qF
T e atE ¥ faw #1 @ 76 F€w)
FE AT FUF T EE ATAT ¢ AN
IF AR AT T A AT q R
AR T faa gy avar g, wife
T AT H gar wawr @ & e ay
TR e #fgemm FTast
aft stad fad @ s afaw v
fe 1 Al FEA g 9Ew Fdw
quElg qaT 3w F faws ww s
T ¥ favg FHaEY @) @A &
i fFft 74 F A smavawa
g &1 zafed & sza ¥ quw fog
At & ade Few fegw aw & faw
# 9 99 |, AT G TG AT AW
i A AT W TIHE
ST AT & faers A faer @ SEET
7 arfy TE |

Rl FA9F T A= w1 fadw
FATE |

SHRI SAMAR GUHA (Contai) :
Sir, I welcome the spirit and objectives
of this Bill. I extend my support to
it, although it requires ‘some amend-
ments here and there. To-day our
country is really in danger —I will say
—not only from external aggression but
the possibility of internal aggression
too, I just want to remind the House
that at the time of civil war in Spain,
General Franco made ap arrogant an-
nouncement that besides the four co-
lumns of Army that encircled Barcelona,
there would be a fifth column working
for him from inside the besieged city.
From then on this word ‘fifth column'
has become a well-known political epi-
thet. Franco then said * I have a secret
army inside Barcelona’. It was the fifth
column which actually brought down
the Republican Government from in-
side. It is well-known that the Maginot
Line of France did not yield to the
onslaught of Hitler's army. France fell
because it was the fifth column inside
that created a rumour in that country
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[Shri Samar Guha]

that France has already fallen and the
Maginot Line broke.

16 HRs.

It is also known that Hitler in the
second world war conquered many of
the countries before his army crossed
the frontiers of those States. Thesc
were all done by the fifth column.
Therefore, the danger of the fifth column
is a real danger for any country of the
world, and particularly for our country
when it is semi-circled by two treache-
rous enemies.

There is another danger in the name
of political ideology and in the mame
of ideological revolution. I quite agree
that every country, and particularly our
democratic country, has every right to
discuss the theories of revolution and of
political idealogies, but if on the basis
of those theories, any political element
wants to subvert our sovereignly, wants

1o subvert our national defence, to sub-

vert the rock-bottom of our nation, then
certainly no nation can tolerate it.

I would remind you that at the time
of the Chinecse aggression, some politi-
cal party—an all-India party—refused
to make a public statement that China
made any aggression at all on the fron-
tiers of India. This is a known fact.
Not only that, even about three months
back, the Secretary of the West Bengal
Communists (Marxist) Party made a
categorical statement at Gauhati that
just to get a few seats “we are not go-
ing to declare either Pakistan or China
as an aggressor”. He had made an-
other statement at Gauhati where he has
said that ‘the battle of the Mizos and
the Nagas are our battle' Naga aur
Mizo ki ladayee hamari ladayee hai. He
made that categorical statement., I do
not know whether some of the friends
outside the State of West Bengal had
recently visited Calcutta. They will
see on the streets of Calcutta not one
slogan but hundreds of slogans. Anti-
national elements have plastered the
walls with hundreds of slogans. I have
drawn the attention of the Government
to these slogans. In these slogans, they
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have invited Mao, saying ‘Amarnam
tumarnam subarnam Vietnam', meaning,
‘my name, your name, all the names,
Vietnam.” They want Mao Tse-tung to
help them to have an internal revolution
inside India. My friend Shri Nath Pai
had replied to that, at Calcutta by say-
ing ‘Amarbhumi tumarbhumi, Janma-
bhumi, Bharatbhumi’; that is, ‘my land,
your land is motherland, India.’

Just a few days back, there was a
report in the Calcutta papers that one
of the leaders of the Naxalbari group
made a public statement that if arms
arc supplied from China to their party-
men in West Bengal, and in any other
part of India, they will not hesitate to
accept them to have their own way of
Indian revolution. Therefore this is
a danger; it is not merely something
theoretical but is real, particularly in the
face of the situation when we are semi-
circled—not entirely encircled—by two
treacherous enemies.

16.03 Hrs.

[Sxm1 GaADILINGANA GOWwD in
Chair]

Even in today’s papers, you find that
in the Tibetan Review, published from
Darjeeling by the Tibetan refugees,
therc is a long article in which they
have given the names of passes where
China has indulged in an unusual mass-
ing of troops with bunkers, trenches
and all that along the Himalayan bor-
ders. Recently, the C-in-C of Pakistan,
Gen. Yahya Khan, successively within
a short time went to Peking and had a
talk with Mao Tse-tung and the C-in-C
of the Chinese army. I had a talk with
Bakshi Ghulam Mohammed; he is not
here. 1 shuddered about the prospect
of Kashmir, He told me that some of
the very important men who are holding
positions in the administration today
went to Azad Kashmir, worked in the
Pakistan Government and have come
back and they have been taken back in
the administration of our Kashmir. I
do not know what will happen if there
is an attempt at internal subversion of
Kashmir. Pakistan. is not only opealy
advocating but inciting the people of
Kashmir to rise in revolt against India

the
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and join hands with them. There may
be changes in the wording of the Bill
here and there, but considering the
spirit of the Bill, I agree it should be
sent for circulation. External aggression
is there. But more than civil defence,
what you need today is a strong measure
against the possibility of internal aggres-
sion.

My hon. friend mentioned something
about the Congress Government. I am
not casting any aspersion on the Cong-
ress, When I talk about national de-
fence, I do not want to cast any asper-
sion on this or that party. But unfortu-
nately in the name of Panchsheel and
under the cover of so-called political
friendship, under the cover of somc
political ideological smokescreen, the
weakness of our Government has allow-
ed to make many treasonable slogans
acceptable as political slogans in this
country. I know this Government is
incapable of doing a.nytbung I know
there is . no strong man in this country
and -cena.m]y not in the Government.
What we need today is really a sirong
measure that will defend our . muntry
from any kind of internal aggression and
imternal sabotage and the activities of
politicians masquerading as either revo-
lutionaries or supportcrs of sdme pol:tb
cal idealogy.

marwi:uﬁaw FaET ¥ AN
0 RAE & or A Avgak
O A wfeee g, dR ¥ QWY
o 'was ¥ @YE 5w orgme
ﬁﬁcaﬁ‘(ﬁgq'mlﬁﬁmﬂ'm
g fF 3 guT qw AR @ AR
TR =T wE g TE v ar e
ar qifege ar gfar A A T ¥
T dfed w7, @R W AT
78 e @ wwd AT g
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arar & fir foraer o gX AT A ww
¥ wqTET AU FH FRL A & T9T T
M T Y AT o @ & qg AN
wTEqE aa

Smrafim doft g aEl X
TS Fe e §, TG T A FA-
Frem §, agt fos A AW ed wem
IE, AT TG &1 T TR
W A gafeu sifs oF o
&, A1 OF &Y =t g a1 o f gy,
T ET THEY A Y T QIR A
w W T A e ) fergmnr #
TRUT HET AT WIATH TETE, AT
I AT RE, AT AT AN AR
WE, AT agEags A U AW
qw #row fadwar o gfear o
o @RE, Ao vF RE, gAd gl
#1370 ag & 6 o qow W g,
AT AT WG g, AT FEAT HA
N F A N AET: W OEA W
T § | afeT TR q A W O
m:@ ¢ T md Wl Ty
It facewTe wo Atfed, I
g qur  Fw afed o e e A
TR T o i AW w@ F oA
TOF AW A ot Wi F AW
FRAE | NE ot =fy Y wa F @
AT § ITET AT ARAE G, A2 ITAT
‘A ti’rw’ra@aan‘mﬁmr@
Freo T F oA &Y av wfo & smar
o ag o @, AW FT ImAT
aawar §at ag T 2w &1 I &Y AfE-
e Ak AR m T 0
ATEAEE :

g sgm g aw &
e I E A ENR AN ¥ I
TEAE FA AT AAALE AA gAw
g fo oy =fl awg feafe & s et
2 =9 ameE § afeR, faw &
ed, o F W, FeiT T g,
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[t wwe e o <]

A g AN AR A aga fewes®
A e o7 fam ww ywe & Al A
wfafafoat dor gy sr & S
T AR AT AT A 2

IO | 997 g1 AT | AgT GHAIA
oifeaT fag@e & TR T I E,
AW FqT AT A T AR F
o 7 s giE  gE i WY
TR F 7 AP o Freed § AR
v fo ag o gsdwy

Q& WA BT ¢ 3T A WY
wy?

oft W wre o : A T A TS
Y 6% A FT | H T qd qw ALY
g it faeft &)

TH A WE A A A
FAGWA AL @ AR TR AW R TE
T AAT T IAEY Jewwar H A
I a7 F R FTEAR I A
& €Y T few fram & =T AR
R JFR e Fr g fAw=ran
AT ¢ | FWER AT A TR I
JOTET | A0 TR A TG I w I
AT aE e agd ws
I FHTA ATAG T€ IATAT AT 4 fF
¥gh R F FER PR faamw &

qanfas 99 & WHAS AT AR § 7

mqﬁmtiﬂﬁﬁﬁ"@@a’
feqr F@M | AWNIE  WRRY, U9
FRGET & aF 1 A ¥ o
L L1 ﬂﬁzﬁ!ﬁﬂrﬁﬁﬂ'mﬁ'ﬁal
A TTEL AT A T | AT FHR A
g ag wgr 6 a9 A AwAfedr
Tarzd. @9 wfgd & & W@ § A
I qaT FEA A TR H frar 1 T
DT ¥ 39 AT F AR A "
faars am far Afew aav st
qreT wg & fad ag U A g
wom 7w g 5 afeni g,
T wOiT §, OF W@ AR OF
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e 2 | TR ET FS XY WY
A ATHET IT LY AE et @)
a1 9% T #g A A 2, R A
ITHY FHET FEL AT L, IAF TS AR
ARTAZT I TEH N IALTAT F
AT R 1 AT 9T A AT FRXE
agdar wgr Famr 7 afFeE R
A AT § | FHFR A 4G A WY
g e ofeem sz s | afew
Iab AR W TR AW 5L gUE,
Y wreart g w3 ) aw qgh W
T WA 987 § AT A awi
A FT FIE 99T 2 AT YA FY AT
1 AFT ITAT L AT AT AT gAY
Ia% faars $1f Freag o Al w
arft ar I W A @ g
wal wgEy ¥y & fF g arw e
A A & fow & aga ITF faes
Fraart #t v aw | F awar g fF oo
%9 fewr Y ofoamyr *7 a=r v fa
AT X ¥4 § 98 =qaeaT FT & I
feamearigem S g U AT
a7 W AGT Y AER qewE@T ¢ A
TR W G FT F ST A
ZWIT A AT BT Y |

. fegmm frosdarang feamiaT
o w1 fel AT I FR
Iq Ry Farfew for ) qw
FZET I I THIAT AT FAT qT
A T afwd famrmar ) arei
AT TERE @ 7 e mr g wme
gfrar & shrge 7 3 f a8 g
g1 144TF0 FTAEA F A THEH
N § gy aY anfuw forar S ar ar
#rE g T B WA FA F A [T
2R & It Ay e fea s ar af
AW ¥ THIAT I Hg! A e Ty
foram mar & 1 F@T T AE AHEH A A
arfre & foran mar 1 & wwar g 5 9
TS TaeH Wawdr W g



321 Treason Bill

HOHTC A #1 | H9 AnmeE 1 2fed
AT IT <N ATHIE 99 @WIE | 0% gardy
TR g AT gad agr faeid avmat
q A FTE i AT T ) w®
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™R g T W e A E @ e,
aaAE @A
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FARAT § Tg 2 ¥ AY HT A 7
g A IEa TR
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FA AT IF TTFIY qgA A9 G,
AR GETFE A7 FE AT A
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ATHFT FTIEA qGA TFLST FT W
dffr IR wrww @ e
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TR g Afed 9 fawe ar
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[t wwe amw o)
TE wHAEHT wrger w1 § AR
Tga gawi & wra der wr ¥
qgAGT TE AT AT § | X W gF AT
T ol & Faw IowT Tiied A d™Ar
afgd Fgrs st & 9y asEw
g, AT TEIEIT 9 qE A
qgF 1 N Awr qifeaEd feww A
favme 4 F@X § I3 faors w0
T gt afgd

# quatw  fag St #y a€E a0
gt g fe g fam w1 o & fag
W AT § A arEr QY R I
fodt g sc @ & s e
&1 gg F@ FEERT FIAAE
X WA | g8 TS FI HIEC
2 famarag @ darew e

Tg <l v av 5 & Ao &
T G, ¥ g g e A 7
o gre Aot feand 1 o st
3w & wfg gwmc & SEET
@I H aCF & wor fRet  Tfgd
AN ATAPRI § Iawr T3 ey
Tf@ | QN TAF FER R
FyA TrfEd |

.SHRI TENNETI VISWANATHAM
(Visakhapatnam) : Mr, Chairman, Sir,
the Indian Penal Code contains a very,
if 1 may say so, outdated and worthless
Section 124A ‘Sedition’. But it has no
Section on ‘Treason’. It is a glaring
ommission and we have got ¢o fill it up.

My pon. friend, Shri Yashpal Singh,
has just brought forward a Bill to set us
thinking about it. You have got Sec-
tions in the Penal Code against waging
wars and you have got a Section punish-
ing those who wage a war against any
country which is in alliance with India.
But here, this particular case of ‘treason’,
that is to say, belping the enemy has
not been made an offence in the Penal
Code. Ii is a glaring omission. Per-
haps, the Government were depending
upon the Defence of India Rules where
the ‘enemy’ was defined and all that.
Now, the Penal Code itself does not
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contain the word ‘enemy’ or a definition
of the word ‘enemy’. Therefore, wc
have to give some careful thought to it.
As I said, in the Penal Code, there is
the ‘Sedition’ Section. That says if we
excite hatred or contempt against the
Government, we are punishable. But
exactly that is what the opposition is
doing everyday. That Section, there-
fore, stands virtually repealed by us
and, I think, some proper time may bc
chosen by the Government to formally
and ceremoniously repeal that.

Here also, Shri Yashpal Singh's Bill
says that ‘treason’ means an attempt to
overthrow by a person or a group of
persons the legally constituted Govern-
ment of India otherwise than through
constitutional means. That might land
us in some difficulty. His intention is
very good. But we do not know what
is constitutional and not constitutional
always and overnight an Ordinance may
be issued just as it was done in the casc
of the strike. The strike which was
legal until 13th September was over-
night made illegal by issuing an Ordi-
nance. So, the Constitution may be
changed overnight and the next day a
man. might be brought under the
clutches of the Ordinance by amending
the Constitution itself. Therefore, what
I submit is that we have to give a closc
look at it.

So far as the object of Shri Yashpal
Singh is concerned I think there can be
no two opinions, Even the oath which
we take is that we abide by the Consti-
tution and be loyal to the Constitution,
not to the country. I think, the word
‘country’ must be added in that., We
must be loyal to the country as well ns
the Constitution,

Then, we must exactly define the word
‘enemy’ is and the words like sovereignty,
integrity and security of the country and
all that. We have to bring all thesc
things together. There must be a com-
prebensive legislation embodying all these
things which are here and there.

All of us arc agreed on this point that
we must not allow anybody to help our
encmies,. Who is an enemy is a ques-
tion. Are those who run their Embas-
sies in India enemies or friends? Stll
I am not clear about that. They are .
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there, Every day, we say that so and so
are our enemies and yet their Embassies
are in India. When we enact a law, we
have to define the word ‘enemy’ also. ..

AN HON, MEMBER : Friendly enc-
mies also.

SHRI TENNETI VISWANATHAM:
We have a lot of friendly enemies and
inimical friends. Therefore, what I sub-
mit is that we entirely agree with the
intention with which Shri Yashpal Singh
has brought forward this Bill; we want
1o be loyal, we want the integrity of the
country to be maintained, we want 10 be
loyal to the Constitution by which we
stand. But the Bjll requires a closer
look and whatever steps can be taken for
that purpose may be taken, and in that
spirit and with these few words, T sup-
port the Bill.

Y Jrage A QT (AT ) ;oW
d7 ateT, ¥ 7z famaw =< ¥ fog sod
wf sraat 39 ¥ fod swrgang,
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SHRI LOBO PRABHU (Udipi) : 1
wish to say only a very few words on

this Bill, because what I have heard
from various speakers has tended more
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to confuse than to enlighten me. First
of all no one has mentioned about the
necessity for this Bill. There is an Indian
Penal Code which already provides
for treason in more than one section. It
also provides for extreme penalty where
the conspiracy deserves that penalty. Be-
fore you add another law to the statute
book you have to relate it to the existing
law. Otherwise, it is redundant, it may
be mijschievous and in any case it is a
waste of public time and waste of the
statute book. My second objection to
this Bill is that ¢the penalties are exces-
sive. It is very easy to talk about death
penalty. But the law about death pen-
alty is not as easy as this House pre-
sumes, Death penalty is imposed omly
in very serious circumstances, not on
the suspicion that somebody is enemy
agent or he has conspired agamst the
State. A point this House should re-
member is that the more excessive the
penalty is the less it is likely to be en-
forced. The only way to defeat a law
is to make the penalties so high that
somebody is rather willing to help the
victim out. I do hope that this Bill has
only this virtue that if offers excessive
penalties. Tt is not a virtue. It is its
main defect.

The third point is excessive elabora-
tion. I have never heard of three
Judges of the Supreme Court or High
Court considering a case before it goes
for trial. This provision is something
which is completely beyond me that for
prosecuting a person holding an office
under the Government there should be
three Judges who should make the re-
commendation.

The next question is : if there should
be three judges to make the recommen-
dation, how many Judges should there
be to hear the case, how many Judges
should there be to hear an appeal. It is
something so fantastic that I do not
thipk the hon. Member really meant that
a provision like this should exiat.

Lastly, this is not a very pleasant sub-
ject to me, Somehow the discussion on
this Bill is turned on the subject of toyal-
fies: of certain communities and certain
minorities.  Let me assure everyone in
this .Housc that patriotism is not the
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monopoly of any community, or of any
religion. Patriotism is born in you and
if the country has treated you well, you
are ready to die for it. Let me remind
the House that those who gave their
lives first in the Indo-Pakistan war werc
Musglims and Christians and Anglo-
Indian. They are suspected as min-
orities who lack loyalty,. We are as
loyal as any of you. I do hope my
good friends of the Jan Sangh—they are
my neighbours—will not preach as con-
tinuously by saying forcign missionaries
are bad but ‘you are good’. There is no
distinction between foreign Christians
and Indian Christians. Christians are
Christians all over the world. Let that
be understood clearly, If a foreign mis-
siopery is doing something wrong, he is
liable as any other foreigner. I do bope
that my friends in the Jan Sangh will
remember thijs.
Thank you, Sir.

~DR. RANEN SEN (Barasat) : Mr.
Chairman, ] stand to oppose this Bill.
Sir, this a very dangerous type of Bill
which leads to all sorts of witch-hunting
and this Bill has been couched in such
a language which can only be called
frivolous. Look at such a wide defini-
tion of ‘enemy agent’. Now, here in
this House we have seen one Party call-
ing somebody-else as agents of China,
somebody as agents of Russia and some-
body as agents of America. So, this
is a sort of witch-hunting which will go
on in a very dangerous way out side and
will be resorted to by the Government
if this Bill is passed.

Then again, there is the question of
sabotage. In this House for the last
two days, we have been discussing cer-
tain  Bills, namely, the Railway Ordi-
nance, being enacted as a Bill and then
the Industrial Security Force Bill and
s0 on. There is also a lot of fighting on
the word “sabotage.” Today, there is a
lot of discussion on this. Take for
example this definition : * ‘sabotage’
means an act of destruction or an at-
tempt to destroy any public property, or
pmpmyb:lmmg to a citizen of India

is_deemed to be important™ and
on. h is not only public property
but property belonging to any citizen
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of India. Thercfore, the pcople who
have vested interests will say, “Yes.”
But 1 say if there is any move-
ment anywhere, any person out of any
motive, may be out of misguided spirit,
lays his hand on any property belonging
to any Indian, he comes under the
Treason Act. Is there any paucity of
laws and Acts in our country to deal
with such cases ? Therefore, I say that
this is a sort of frivolous type of words
used in this Bill.

Now, we all speak of democracy im-
side this House : all sides, including
even our Swatantra friends. 1 am very
happy that Mr. Lobo Prabbu has madc
a very good speech; at least for the first
time in the last two years I have agreed
with him. Now, clause 3 of the Bill
$aYys :

“Whoever is suspected of an act of
treason Of an atempt to commit trea-
son, shall be apprehended at once
without a warrant and shall be tried
in a summary way...."

Even Ayub Khan has arrested Bhutto
and others with a warrant. But here
no warrant is needed! 1 see the
Deputy Minister, Shri Mohd. Shafi
Qureshi, is laughing; the Government is
not going to accept this. But I should
like to ask our old friend, Shri Yashpal
Singh, who is here for the last two terms,
why he should bring in such a Bill. It
is some sort of an atrocious Bill. I
would rather request him to withdraw
it. When you are speaking so much
about democracy, what is the idea be-
hind it? Therefore, I oppose the Bill.

ft goft viwc ot (i ) © |wrafy
wEeg, # AT gwae fag o
7gi 78 faw 9w # F fad g
At § | @faw ¥ W aga
FBE 1| 2 Fwar g = fa=r #r arat
Fgo FHTE ATHT ITT g0 AL FT
TFd § ( g OF Jewdl  FT qEEA R,
ITh =8 g # feelr ¥z g
wF ¥ qarsw T & ) FarfE g
FEATY 4, SRA g A WA g
fegmm 1 W R ugEi FT AT
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A aPgE A F g W §
fot o agr ==t JE ST ANEar
fE® 1§ sfre 9§ w1 AR
FAR W ga & fagre 7 dfax
TAFE VOFATETTT ST THo THo
dto ¥ I #T gEd TG WIAT ATAT F
T At agt ¥ sfe fEa
wrr i srelt § I U A OE
o ® v Fomrer A g, 3 M A
AT, TTAAATE! FT €A & G
T § | A Ffte wig aar
FTAAYA 7 HTH IE FTAAGA F G |
T ye aeE fag fawafaarag &
¥ RYWATC qEw g 9t qwt o< e
FAW 9T WAL ISTIE® & | IAHT TaATl
9 AW A AT & WMWY 1 AR
q¥ v ¥ wod @ e w1
fagrr adl, o= #1 afeh Fufa
WM Aawem Fufg 8w gl 7
¥ Fafs w1 A 0w A Faw
WA WE AT FE e w5
TE A WA waw @A A
HTAEEN F |

S fF A7 Te® F, gAX SEw
¥ fd, W] ¥ aw
WA FTHFEAT FEH G AW
foeg g srafer swifa &1 & @ew
Tur T} | §F wFar & FoF o w7 fadei
T IW FFIC ATHAT FL AT T AR
¥ AN F W ATACH ywifer
dar FTH Q| o faet w7 I Faw
A AW ¥ g Frgear & ofr A o=
TMT FT TMREGEAF F14 w461 47
AW & T HWITT T F WFAT F7
wEE FEAT A |

gt @ fasr &Y st #71 ava §
# AT § 6 S99 19 o O &
aoret & At § oY, Forad vy srwivaw A
) Tomaw § 1 F ot ey o & 77
I W AT Y AW T B Oy



347

Treason Bill

ot quil e i

& I g7 TE A IqAT & I
FH I7ANT U | TEAT QA areTsii
#t for & I@F A smEwEFaT ¢ oA
ST HUIST AT yTEAwEar g

g A% IWETL FT AT §, IER
g W AT WTE eqpit A F Fe
a3 41 & AfeT § Twar g 5 wridi
FRmaqgam Al g oy am
Ffeg M e asa g | Faa wrgn
fagear & 1 St oft g BW § MR, 9
w2 fog &, qFewE g, o e
qredT g, 97 99 @ 3§ fAgear
TH A AEATE ATE oA gHIR 17
fafrag W AT Tt @ ™
ZH AR WA F7T § | Ffew ad
€ =lfFr o =R g, WA § afw
FT9A T 919 AT §, TH AGH 957 IAF(
fatidi #3 X gaF1 sfus § afuw
I g T 3 F fawrfom w4
17 Hirs.

SHRI HUMAYUN KABIR (Basir-
hat) : Mr. Chairman, I would like 1o
support the Bill for the reason that the
motion is only for circulation. If it
were g question of reference to  the
Select Committee, or a motion for consi-
deration of the Bill, I would certainly
have many reservations. But since the
idea of the mover is that the Bill should
be circulated for eliciting public opinion,
I do not sce any reason why there should
be any opposition to that particular
motion, And I find, in fact, that the
circulation has already started inside the
House. 1 have forgotten to bring my
copy of the Bill and I asked the hon.
Mover if I could borrow his copy. He
told me that copy has been circulating
round the House and many of the hon.
Members who have spoken today havc
taken advantage of his copy of the Bill.
If so, since the process of circulation has
already started, why should we grudge
that it should be circulated on a wider
field at all ?

I would like to make two Observa-
tions on the general principles of the
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Bill, First, treason should be punisied
uas severely as possible, but after due pro-
cess of law. Our pride in this country
is that we have accepted a Constitution
in which fundamental rights have been
guaranteed, and there are many of us
who resent any encroachment on the
fundamental rights. In fact, from the
highest judiciary to the ordinary citizens
of this country there are many who he-
lieve that any attempt to tamper with
these fundamental rights may be fraught
with very great danger. Therefore, be-
fore we accuse anybody of treason we
have to be very sure that there is not
only a full examination and judicial pro-
ceedings but that we do not allow any
kind of witch-hunting to come into the
picturc. We know in history of occa-
sions again and again when great patriots
have at times been suspected for a little
while. Whoever courageously stands
against the public opinion, whoever
stands up against the popular will of the
day. there is the danger that he may be
culled unfaithful and disloyal to the
country. Take, for example, what hap-
pened in this House itself sometime car-
liecr. The Kutch dispute was referred
to the International Tribunal with the
full consent of this House, with the ap-
proval of this House, and I consider that
one of the things which the Government
of India in the last few years has donc
which is honourable was to accept that
award. And yet there were many mem-
bers of this House who questioned not
only the reference of that award but ulso
the question of acceptance by the govern-
ment of that award, both of which are
mistaken. Take again, a man like Sheikh
Abdullah. 1 understand that a reference
was made to him by my hon. friend, Shri
Abdul Ghani Dar, We may differ from
him, but I think anyone who has the
temerity to question his loyalty and pat-
riotism, anyone who has the temerity to
question his humanity and the sufferings
and struggle which he underwent for
the sake of Indian independence, that
person will be falsifying history. We
have, therefore, to be very careful
indeed.

Again, there is a tendency today some-
times to frown upon the activities of
friends from abroad. Shri Lobo Prabhu
made a passing relerence to it. 1 know
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of cases where people have come from
abroad for social service. Very recently
1 had to deal with a case in Bengal
There is a French Missionary who is a
student. He had come here on a permit

for social service. But when he
saw the misery in the town of
Howrah, when bhe saw the ter-

ribleg condition of the slums, he under-
took upon himself the task of trying to
provide them with small-scale industries
and with improving their condition in
different ways. Immediately, those who
had never stirred a finger to help the
poor people, they saw mischief in his
movement and his action and there was

at one time an attempt peremptorily to .

send him out of the country. 19th Oc-
tober, 1 think, was the last day. But,
thanks to the intervention of wvarious
friends, he has been given two or three
years.

Therefore, we must be very careful
whom we call treasonable person and,
for that, 1 would suggest that this Bill
should be circulated because then we will
get every kind of reaction. And only
when you have got different kind of re-
actions, then and then alone there can
be any question of considering this parti-
cular measure which has been proposed.
This is the first observation 1 would
make,

The second observation 1 would make
is that today while the judicial processes
do guarantec protection, at the same time
there is in the country a growing spirit
of intolerence, Whenever people dis-
agree there is often an attempt to shout
down people. 1 do not accept Com-
munism. I have, in fact, been an op-
ponent of Marxism from 1930 when I
first came into contact with the interna-
tional Communist movement. Since that
time on two grounds I have always op-
posed Communism. By proclaiming the
doctrine of the dictatorship of the pro-
letariat they have struck at the very root
of democracy and by preaching violence
they have destroyed the very foundations
of democracy. At the same time, 1
would say that 1 would stand for the
right of the Communists, to preach
their point of view so long as they do so
in a constitutional way and only resort
to actual persuasion, When they resort
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to violence and try to curb down the
opinion of those who are opposed to
them, we shall oppose them even more
vigorously.

Therefore, on the one hand, we must
be very, very careful indeed before we
dare to call anyome a traitor and tar
anyone with the blemish of treason. Even
when there is a charge, we must be ex-
tremely careful in ensuring that all the
judicial processes are gone through and
that full protection is given to the indi-
vidual to protect his fair name and his
rights.

With these two reservations I would
support the move for circulation because
this curculation will enable a very large
scction of the people to express their
opinion on the Bill which my hon. friend,
Shri Yashpal Singh, has moved.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S, RAMASWAMY) : Sir,
Within the 16 years of independence our
country has been subjected to two exter-
nal apgressions. We had to guard our
country not only against external aggres-
sion but also against internal subversive
activitics, We must have enough powers
and measures to punish anti-national
activities that take place in the country.
Spying or treason or any Kind of help
to the enemy or any anti-national actjvity
has to be severely dealt with,

I welcome the spirit behind the Bill
introduced by the hon. Member, Shri
Yashpal Singh. But we have to consi-
der whether we have got enough powers
or not to deal with all these things. We
may not have the Treason and Treachery
Bill as they have in England by namc
but we have got enough laws like the
Indian Penal Code, the Citizenship Act
and the Official Secrets Act. Also, it is
under consideration to have the Unlaw-
ful Activities Prevention Bill passed.

The 1PC covers the whole country
und everybody is subject to this. Scc-
tion 121 clearly says that whoever wage:
was against the Government of India or
attempts to wage war or abets the waging
of such war shall be punjshable with
death and shall also be liable to a fine.
Subsequent sections deal with conspiracy
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and such other things. We have got
capital punishmeny also suggested in the
pnew Bill. The Official Secrets Act was
amended in 1967 and there also very
severe punishment is provided for all
:pying activities and other anti-national
activities. The Unlawful Activities Pre-
“vention Bill, which was introduced in
1967, has been rcferred 1o a Joint Com-
mittee and we are expecting the report
of the Joint Commiltee. 1f that is
passed, that will provide punishment
against cession and secessional activities.

It is not that we do not have enough
powers. It may be that we do not have
a definition of ‘enemy’ as pointed out by
Shri Tenneti Viswanatham, But whether
it is an enemy or a friend, we have got
enough powers to deal with them if they
indulge in anti-national activities. So
far, we have relied upon these Acts and
we do not find any nccessity to amend
any of them. If any necessity arises in
future for any amendment of the Indian
Penal Code, we can have that amended.
There is no such necessity for a com-
prehensive Bill like the one  brought
forward by my hon. friend Shri Yashpal
Singh. As rightly suggested by Shri
Lobo Prabhu and Master Bhola Nath,
1 think, this Bill is redundant.

With these words, I oppose the Bill
for its circulation,

oft wTw feg (32Tg): T AW
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NOVEMBER 15, 1968

Treason Bill 352
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T A7 o & S frave BT E, o
A1 arfas 7 |
MR. CHAIRMAN : Does the hon.
Member withdraw the Bill ?
SHRI YASHPAL SINGH :
Sir.
17.18 HRs.
IMRr. DEPUTY-SPEAKER in the Chair]

No,
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MR. DEPUTY-SPEAKER:
question is :

The

“That the Bill to provide for punish-
ment to persons found guilty of
treason and matters connected there-
with, be circulated for the purpose of
eliciting opinion thereon by the 3ist
December, 1968.”

The Lok Sabha divided

Division No. 6] AYES [17.19 hrs.
Amat Shri, D. Kunte, Shri Dattatrya
Bramhanandji, Shri Majhi, Shri M.
Deb Shri, D. N. Naik, Shri G. C.
?J;& t:imhricl:r KlSh i Sriraj Meghrajji Sharma, Shri Beni Shanker

aranga a, Ti 1T rajj . . .
Goyal, Shri Shei Chapd Solankl, Shri P. N.
Gupta, Shri Kanwar Lal Tapuriah, Shri S. K.
Kabir, Shri Humayun Viswanatham, Shri Tenneti
Khan, Shri H. Ajmal Yashpal Singh, Shri

NOES

Ahirwar, Shri Nathu Ram
Arumugam, Shri R, S.
Bhandare, Shri R, D.
Bhattacharyya, Shri C. K.
Deshmukh, Shri K. G.
Gudadinni, Shri B. K.
Kamalanathan, Shri
Kamble, Shri
Krishnamoorthi, Shri V.
Kureel, Shri B. N.
Laskar, Shri N. R,
Lobo Prabhu, Shri
‘Mandal, Dr. P.
Mangalathumadam, Shri
Master, Shri Bhola Nath
Melkote, Dr.

Menon, Shri Govinda
Mohamed Imam, Shri
Mondal, Shri J. K.
Mukerjee, Shrimati Sharda
Oraon, Shri Kartik
Parmar, Shri Bhaljibhai
Parthasarathy, Shri

Patel, Shri Manubhai

Patil, Shri S. D.
Pramanik, Shri J. N,
Prasad, Shri Y. A.
Qureshi, Shri Mohd. Shaffi
Raju, Shri D, B.
Ram Dhani Das, Shri
Ram Subhag Singh, Dr.
Ram Swarup, Shri

. Rana, Shri M. B.
Rao Shri V. Narasinha
Rao, Shri J. Ramapathi
Raut, Shri Bhola
Roy, Shri Bishwanath
Rao, Shri V. Narasinha
Saleem, Shri M. Y.
Sambasivam, Shri
Sanjit Rupji, Shri
Sen, Shri Dwaipayan
Sen, Shri P. G.
Sen, Dr. Ranen
Sharma, Shri M. R.
Shastri, Shri B. N.
Siddeshwar Prasad, Shri
Snatak, Shri Nar Deo
Sreedharan, Shri A.
Supakar, Shri Sradhakar
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MR, DEPUTY-SPEAKER : The rc-
sult* of the Division is: Ayes: 17;
Noes : 48,

The motion was negative

17.20 mHrs.
MOTION RE : CONTEMPT OF THE
HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH) : I beg to move :

“This House resolves that the per-
son calling himsel Shri Gopal Tri-
pathi who threw some papers from
the Visitors' Gallery on the Floor
of the House at 3 P.M. today and
whom the Watch and Ward Officer
took into custody immediately has
committed a grave offence and is

guilty of the contempt of this
House.
This House further resolves that

he be sentenced to simple impri-
sonment till 6 PM. on the 18th
November, 1968, and sent to Tihar

Jail, Delhi.,”
MR. DEPUTY-SPEAKER: The
question is :

“This House resolves that the per-
son calling himself Shri Gopal Tri-
pathi who threw some papers from
the Visitors' Gallery on the Floor
of the House at 3 P.M. today and
whom the Watch and Ward Officer
took into custody immediately has
committed a grave offence and is
guilty of the contempt of this
House.
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Bill
This House further resolves that
he be sentenced to simple impri-
sonment till 6 P.M. on the 18th
November, 1968, and sent to Tihar
Jail, Delhi.”

The motion was adopted

17.21 Hgrs.

CONSTITUTION (AMENDMENT)
BILL

(Amendment of Article 368) by Shri

Nath Pai

MR. DEPUTY-SPEAKER : Now we
shall take up Mr. Nath Pai's Bill.

Mr. Nath Pai.

SHRI LOBO PRABHU (Udipi) : 1
have raised a Constitutional objection,
I have given notice that it should be re-
ferred to the Attorney-General.

MR. DEPUTY-SPEAKER : Let him
move first.

SHRI FRANK ANTHONY (Nomi-
nated—Anglo-Indians) : Mr. Depuly-
Speaker, may we know what is the time
allotted for this discussion ?

MR. DEPUTY-SPEAKER : 2% hours.
But you know, as the debate develops,
the Chair has some discretion. We shall
consider it at the proper time. T know
what you want,

SHRI FRANK ANTHONY : The
general feeling is we have discussed on
at least three occasions; it is a sweep-
ing measure and it is better. ...

MR, DEPUTY-SPEAKER : After a
lengthy debate it was referred to a
Joint Committee.

*The following Members also recerd ed their Noes :—

Ayes: Shri K. P. Singh Deo.
Noes ; Shri Himatsingka,



